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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                      Date of Decision: 13th July, 2026 

+  CONT.CAS(C) 855/2022 & CM APPL. 35889/2022, CM APPL. 

53328/2022, CM APPL. 5627/2026, CM APPL. 43000/2026 

 

 GARIMA DAWER     .....Petitioner 

 

Through: Ms. Shikha Sapra, Advocate 

(M:9818055059) 

 

    versus 

 

 PANKAJ CHOUDHARY    …..Respondent 

 

    Through: Mr. Ram Sharma, Advocate  

 

 

 CORAM: 

 HON’BLE MS. JUSTICE MINI PUSHKARNA 

MINI PUSHKARNA, J (ORAL): 

1. Learned counsel for the petitioner submits that an application being 

CM APPL. 43000/2026, has been filed for placing on record an additional 

document, i.e., Settlement Agreement dated 05th June, 2026, as entered 

between the parties before the Delhi Mediation Centre, Tis Hazari Courts, 

Delhi, has been placed on record.  

2. The terms of the aforesaid Settlement Agreement dated 05th June, 

2026, entered into between the parties, read as under: 
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xxx xxx xxx” 

3. The respondent appears in person before this Court, and undertakes 

that he shall abide by the terms and conditions of the Settlement Agreement 

dated 05th June, 2026.  

4. The aforesaid undertaking is noted, and respondent is held bound by 

the same.  

5. Both the parties shall abide by the terms and conditions of the 

Settlement Agreement, as entered between them. 

6. Needless to state, in case, the petitioner is aggrieved by any non-

compliance of any terms and conditions of the Settlement, she has liberty to 
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revive the present petition or seek remedies in accordance with law.  

7. Noting the aforesaid, the present petition, is disposed of, along with 

the pending applications.  

 

 

 

MINI PUSHKARNA, J 

JULY 13, 2026/au 
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